TO BE PUBLISHED IN THE GAZETTE OF INDIA EXTRAORDINARY
(PART-1, SECTION-1)
GOVERNMENT OF INDIA
MINISTRY OF COMMERCE AND INDUSTRY
DEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE

PUBLIC NOTICE No. 53/2009-14
NEW DELHI: the 315t March, 2010

In exercise of the powers conferred under Paragraph 2.4 of the Foreign Trade Policy, 2009-14, the Director General of Foreign Trade hereby makes the
following amendments in HBPv1, for benefits on exports made from 1.4.2010 till 30.9.2010:

1. The following shall be added in Appendix 37D, Table 6:

TABLE 6: NEW MARKET LINKED FOCUS PRODUCTS

SL. FOCUS DESCRIPTION OF | ITC(HS) LINKED MARKET
NO. PRODUCT | PRODUCT/SECTOR CODE (S FOR FOCUS
CODE PRODUCT (S) /

SECTOR (S)

100 100 APPARELS (i.e. | 61,62 USA;

READYMADE EU (27 Countries i.e.
GARMENTY) AUSTRIA, BELGIUM,
BULGARIA, CYPRUS,
CZECH REPUBLIC,

DENMARK, ESTONIA,
FINLAND, FRANCE,
GERMANY,  GREECE,
HUNGARY, IRELAND,
ITALY, LATVIA,
LITHUANIA,
LUXEMBOURG, MALTA,
NETHERLAND,
POLAND, PORTUGAL,
ROMANIA,  SLOVAK
REP, SLOVENIA, SPAIN,

SWEDEN and U K),

This issues in public interest.
Sd/-



(R.S. Gujral)
Director General of Foreign Trade and
Ex-Officio Special Secretary to the Government of India
(F. No. 01/91/180/702/AM10/PC3)



